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Government of Jamrﬁu and Kashmir

Finance Department
Cral Secretarial, Jammu

Notification
Jammu, the 12" of December, 2018

SRO §SO In exercise of the powers conferred by section 164 of the Jammu and Kashmir Goods and
Services Tax Act,2017 (Act No. V of 2017),he State Government on the recommendations of the Council

hereby makes the amendments in the Jammu and Kashmir Goods and Services Tax Rules, 2017,
namely -

1. after rule 83, the following rule shall be inserted as 83A; namely:-
"83A. Examination of Goods and Services Tax Practitioners.-{(1) Every person referred 1o in
clause {b} of sub-rule (1) of rule 83 and who is enrofled as a goods and services tax practitioner
under sub-rule (2) of the said rule, shall pass an examination as per sub-rule (3) of the said rule.

(2) The National Academy of Customs, Indirect Taxes and Marcolics (hereinafter referred to as
"NACIN") shall conduct the examination.

(3) Frequency of examination.-The examination shall be conducted twice in a year as per the
schedule of the examination published by NACIN every year on the official websites of the Board,
NACIN, common porial, GST Council Secretanal and in the leading English and regional
newspapers,

(4) Registration for the examination and payment of fee.-(i)A person who is required to pass the

examination shall register online on a website specified by NACIN. | ‘
(i) A person who registers for the examination shall pay examination fee as specified by NACIN,
and the amount for the same and the manner of its payment shall be specified by NACIN on the

official websites of the Board, NACIN and common porial

(5) Examination centers.-The examinalion shall be held across India at the dqsi-gnated centers.
The candidate shall be given an option o choose from the list of cenlers as provided by NACIN at

lhe time of registration.

llowed - (i) A person enrolled
6) Period for passing the examination and number of attempts a ' 1
gs} a goods ang services tax practitioner in terms of sub-rule (2) of rule 83 is required to pass the

examinalion within two years of enrolment: | -
Provided that |f1|'a person is enrolled as a Q00d3 and services lax practiboner before 8% of

July 2018, he shall get ane more year lo pass the ex;mination 1 -
! Provided h?rther that for a goods and services lax prachtioner to whom the provisions of

clause (b) of sub-rule (1) of rule 83 apply. the penod lo pass the examination will be as specified in

the second proviso of sub-rule (3) of said ruie :
(A persnnp required lo pass the examination may avail of any number of attempts but these

ithin the peniod as specified in clause (i). _
Eillllergp::?;:s: b;\:;; I:;gisteind pay the requisile fee every time he intends lo appear at the

examination.
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(iv) In case the goods and services tax practitioner h
is prevented rom availing one or more attem
liness, accident or nalural calamily,

aving applied for appearing in the examination
pis due o unforeseen circumstances such as crtical

he may make a request in writing 1o the jurisdicl
| ina hi - unisdictional
Commissioner for granting him one additional attempl to pass lhe exammatlc?n within litin‘,f days of

conduct of the said examinalion. NACIN may consider
such requests on m
recommendations of the jurisdictional Commissioner. o 9 Dagec o

(7) Nature of examination.-The examinalion shall be a Compuler Based Test. It shall have one

question paper consisting of Mulliple Choice Questions. The patlern and syllabus are specified in
Annexure-A

(8) Qualifying marks.- A person shall be required 1o secure fifty per cent. of the total marks.

(9) Guidelines for the candidates -(i) NACIN shall issue examination guidelines covering issues
such as procedure of registralion, payment of fee, nature of identity documents, provision of admit
card, manner of reporting at the examination center, prohibition on possession of certain items in the
examination cenler, procedure of making representation and the manner of its disposal.
(iAny person who is or has been found o be indulging in unfair means or praclices shall be dealt in
accordance with the provisions of sub-cule (10). An illustrative fist of use of unfair means or practices
by a person is as under: -
(a) obtaining support for his candidature by any means:
(b) impersonaling;
(c) submitting fabricated documents;
(d) resorting to any unfair means or practices in connection with the examination or in connection
wath the result of the examination,
(e) found in possession of any paper, book, nole or any other malerial, the use of which is not
permitted in the examinalion center;
() communicating with others or exchanging calculators, chits, papers efc. (on which something
IS written);
(g) misbehaving in the examination center in any manner;
(h) tampering with the hardware and/or software deployed, and
(i) altempting to commit or, as the case may be, to abet in the commission of all or any of the
acts specified in the foregoing clauses. ,
(10) Disqualification of person using unfair means or practice.- If any person is or has been
found to be indulging in use of unfar means or practices, NACIN may, afler considenng his
representalion, if any, declare him disqualified for the exsmination.

(11) Declaration of result.-NACIN shall declare the results within one month of the conduct of

"examination on the official websites of the Board, NACIN, GST Council Secretanat, common partal

and Stale Tax Depariment of the respectve States or Union temitories, if any. The results shall also
be communicated to the applicants by e-mail and/or by post.

(12) Handling representations.-A person not safisfied with s result may represent in wriling,
clearly specifying the reasons therein o NACIN or the jurisdictional Commissioner as peﬂralthe
procedure established by NACIN on the official websiles of the Board, NACIN and common portal.

issioner Is of the opinion that it is
13 lax - Where the Board or State Tax Commiss! the
E\El:]esp:;;grt:x;;;nt to do so. it may, on lhe recommendations of the Council, relax any of the

ns.
provisions of this rule with respect to any class or category of perso

Explanation :- For the purposes of tis sub-rule, the expressions =



(a) “Junsdichonal Commissioner” means the Commissioner having junsdi

declared as address in the application for enrolment as the GSE!T ];:gfhmr :::elr:ciltéempgg

ﬂgH .r::hile refeer{ lo tlg; Cuénm;ssicner of Cenlral Tax if the enrolling authority m FORM GST

! n selected as Cenlre, or Ihe Commissi ' i '

ST Rer Fa Ao gl.; ler:nssmner of State Tax if the enrolling authority

(b) NACIN means as nolified by Commissioner vide his nolification No 45, dated 01.06 2018
Annexure-A
[See sub-ruleT)
Pattern and Syllabus of the Examination

PAPER: GST Law & Procedures:

Time allowed: 2 hours and 30 minutes

Number of Multiple Choice Questions: 100

Language of Questions. English and Hindi

Maximum marks: = 200 .
Qualifying marks: 100

No negalive marking

Syllabus:
{ The Central Goods and Services Tax Act, 2017

2 The Integrated Goods and Services Tax Act, 2017

3 All The State Goods and Services Tax Acts, 2017

4 The Union termtory Goods and Services Tax Act, 2017

5 The Goods and Services Tax (Compensation fo Stales) Act, 2017
6 The Central Goods and Services Tax Rules, 2017

7 The Integrated Goods and Services Tax Rules, 2017

8 Al The State Goods and Services Tax Rules, 2017
9 Natffications, Circulars and orders issued from time lo time under the said Acts and Rules.”

: ' (ollowing rule shall be inserted, namely - *
2. In the said rules, after rule 142, the fo fg&ues o e Mting laws. - (1) A summary e

*142A. Procedure for recovery @ . .

under any of the existing (aws geating demand of tax&r;tgreuita :f:ﬁt:;::t? n;f[::}’ ;T;;d:ﬁ:f:fg
s laun :

becomes recovsrable SOl A pr%ﬁr that law, be recovered under the Act and may be

T DRC-07A electronically on the comman portal for recovery under the Act

gﬁ?ﬁi;‘;ﬁ ::: tﬁ: order shall be posted n Part 1 of Elecronic Liabilty Registr FORRSST

PMT-01 i ified or modified or quashed in
h-ule (1) is rectified or I q
d _  (2) Where the demand of an order uploaded under suinn. e o sovery is made undet the existng

any proceedings, including in appeal, review o [evis




lawe, 3 summary thereol shall be uploaded on the common oortal |
Il of Eleclronic Liability Register in FORM GST PMT-01 sha1FEe J;jaﬁfdﬂ;;ﬂng::‘f‘m and Pad
1 In the said rules, in FORM GST REG-16 - '
(a) aganst senal number 7, for the heading, the foliowing heading shall be substituled, namely:-
“In case of ransfer, merger of business and change in constitution leading to change in PAN
particulars of registration of entity in which merged, amalgamaled, transferred, elc ’
(b) i the instruction, after the Table, for the paragraphs beginning with the words “In case of death
of sole proprietor” and ending with the words *surrender of registration falls", the following
paragraphs shall be subslituted, namely:-
‘In case of death of sole proprietor, application shall be made by the legal heir / successor
before the concerned tax aulhonties. The new entity in which the applicant proposes to
amalgamale ilself shall register with the tax authority before submission of the application for
cancellation, This applicalion shall be made only after the new entity is regstered.
Before applying for cancellation, please file your tax return due for the tax period in which the
effective dale of surrender of registration falls or furnish an application to the effect that no
taxable supplies have been made during the inlervening period (1 . from the dale of regisiration
to the dale of applicalion for cancellalion-of regisiralion).”.
4. In the sad rules, in FORM GSTR-4, in the Instructions, for SL No. 10, the following shall besubstituted,
namely -
“10. Information against the Serial 4A of Table 4 shall not be furnished *
5 In he said rules, forFORM GST PMT-01relating to “Part I Other than retum related liabilities”, the
following form shall be substituted, namely:- i

*Form GST PMT -01
[See rule 85(1)]
Electronic Liability Register of Registered Person

(Part-Ii: Other than return refated fiabilities)
(Ta be maintained at the Common Portal]
Dale-
Name (Legal) -
Trade name, if any -
Slay status — Stayed/Un-stayed Period - From ~To — (dd/mm/yyyy)
Act - Ceniral Tax/State Tax/UT Tax/Integrated Tax/CESS /Al

Reference No -
GSTIN/Temporary Id -

(Amount in Rs.)

Sr | Dat Referen | Tax Ledger | Descripti| Type of | Amount debited/credited (Central

, {ddr?nrnfw cef;:;e Period, if uﬁ!or on Transacli| Taw/Stale Tax/UT Tax/integrated
N1yy) applicabl | dischargi on® | Tax/CESS/amount under existing

0 e ng |EW|"T Utaﬂ

| ' Ta | Intere | Penal | Fe | Othe | Tot |

;rn To { liabilty L e

K 2 3 4715 6 7 8 g 10 |11 [12] 13 | 14
= s | |
r Balance (Payable)

| )
(Central Tax/Stale Tax/UT Tax/Inlegrated Tax CESS/ amount under exising law/Total)

ftalus (Stayed / Un-stayed)

] rTrEx_‘ Interest | Penalty | Fee {Elhers Total

i ———

o ]

i ——

——

15 21

e

i

i S a7 f_'lfiﬂ_ﬁlﬁ_.uﬁ_




B = | . -
' ’ 'I | . ]
| { . . ;

L—-u—- --——-—H-j— ———

::f ______L— st | JULOE R R L s afe =R ]

| {etit (DR) (Payable)] / [Credit (CR) (Paid)} / Reduction (RDY Relund adjusted (RF)}

 Note -

-1 Al habilies accruing, olher than relurn relaled liabilities, will be recorded in {tuis fedger. Complete
descriplion of the transaction shall be recorded accordingly.

2. All payments made out of cash or credit ledger aqainst the liabililies would be recorded accordingly,

3. Reduction or enhancement tn the amount payable due to decision of appeal, rectification, revision,
review elc. will be reflected here.

4. Negalive balance can occur for a single Demand ID also if appeal 1s allowed/ partly aliowed. Overall
closing balance may slill be posilive.

5 Refund of pre-deposil can be claimed for a particular demand 1D if appeal is allowed even though
the overall balance may sfilf be positive subject o the adjustment of the refund against any fiability
by the proper officer. . -

6 The closing balance in this part shall not have any effec! on filing of relurn.

7 Reduclion in amount of penally would be automalic if payment is made within the time specified in
the Act or the rules.

8. Payment made against the show cause nolice or any olher payment made voluntarily shall be
shown in the register at the lime of making payment through credit or cash. Debit and credit entry
will be created stmultanegusty.”

'-. 6 In the said rules, in FORM GST APL-04, affer senal number 9, and the Table relating therelo, the
Iollowing shall be inserled, namely:-
- "10. Details of IGST Demand

F" Place of Supply Demand Tax interest ~ Penalty Other Total
- ([Name of

L StatelUT

g }1 2 3 4 5 6 .
| Disputed Amount

.[ Determined Amount

g

k .
| T.Inthe said rules, after FORM GST DRC-07, the following form shall be inserted, namely.-
b “FORM GST DRC-07A

[See rule 142A(1)] et
Summary of the order creating demand under existing laws

Reference No. Date -

Part A - Basic details

: hgr Description aricuats

L B

UM (2)

Pl |GSTIN R e ALIDO

| Léﬂfiﬁﬂ‘_ﬂ_fﬂiﬂf_ﬂh____ IS~ e T YT Tl
| Trade name, if an e TR -

&7 Govermment Auorly wio passed tieorder | SaieiUT |

:1 crealing the demand Centre

: | 1 e

) NS e T



~ 1 0ld Regystration No

5 . e e P e
b “Junsdiction under earier law e = w10
7 | Actunder which demand has been crealed e
3 | Period for which demand has been crealed S o
9. | Order No_(original) L yy To mm, yy
10| Order date (original)
' 11 [ Latest ur_EIEr no,: LR
12 | Lalesl order date = - =
13. | Date of service of the order (optional)
14, | Name of the officer who has passed the order
(Optional)
{5 | Designalion of the officer who has passed the
| order
716 | Whelher demand Is slayed
YesNo
17. | Date of slay order =
18 | Period of 513‘! From -to -
Part B — Demand details
13 Delails of demand created
(Amount in Rs. in all Tables)
Act Tax interest Penalty Fee Others Total
1 ? 3 4 5 5 7
 Cenlral Acts
State/ UT
Acts
CST Act
Y Amount of demand paid under existing laws
l Act Tax Interest | Penalty | Fee [ Others | Total
: i
i 2 3 4 T, e 7
j Cenlral |
- Acls | |
' Slale /
UT Acts
LCST Act
5_-‘21- Balance amount of demand proposed to be recovered under GST laws
! (19-20) << Aula.popu]aled >>
i__‘m Tax Interest Penalty | Fee | Others Total
| 2 3 4 5 6 7
| Central
Acts |
| State / ! |
qu.E‘FE_ : ‘ ‘ e
(CSTAcL T " | [ e U i |




Sygnature

Mameé
Designation
T Junsdiclion
i_mm__” (GSTINAD)
| —— T T
F  (Address)
B Copy to-

Note -
I In case of demands relating lo short payment of tax deciared in return, acknovwdedgement /
rélerence number of the felutn may be mentioned.

2. Only recoverabie demands shalf be posted for recovery under GST faws. Once, a demand has
been created through FORM GST DRC-07A, and the slatus of the demand changes subsequently,
the slatus may be amended through FORM GST DRC-08A.

3. Demand paid up 1o the dale of uploading the summary of the order should only be mentioned in
Table 20 Different heads of the llablites under existing laws should be synchronized with the heads
defined under Céntral or Slate tax,

4, Lalest order number means the last order passed by the relévant authonty for the particular
demand

5. Copy of the order vide which demand has beén crealed can be altached. Documents in support
of tax payment can also be uploaded. if available.”

8 In the said rules, atter FORM GST DRC-08. the loliowing form shall be insented, namely -

*FORM GST DRC-08A
[See rule 142A(2)]

Amendment/Madification of summary of the order creating demand under
existing [aws

Relerence no. Date -
X ~ Part A~ Basic details e
| Sr. Description Particulars
 No. | b 2 &
UM 2) (i (3)
1. | GSTIN = e i
RIS —————
13| Trade nama, if any - SAUIOP? 4
14| Reference no, vide which demand uploaded

in FORM GST DRC-07A : = s

S | Dale of FORM GST DRC-07A vide which
| demand uploaded 2. e o
16 | Government Authority who passed the ordef T e
| creating the demand A Pi .y 2
s o T << Aulo, editable>>
.;.7__ _ _]L_Qld Registration No. o } <<husto, ediiable>> -
;EH___L Jurisdiction under earlier law iy <<Auto, editable ”: +—:

st __R<AUL0, editd = *-j

Tax period for which demand hasbeen L

S

i Fg _,_“._491_ Jndﬁd_r'_.ﬁ;ﬁi::'h gemand has been created ———"Z2Auto, editadle>>




order
19, | Whether demand 1s stayed a7l =
Yes No
1

1a. { Date of stay order

20 | Penod of Stay

21, | Reason for updation 2<Texi box>> =
- Part B - Demand detalls
jrioz, Details of demand posted originafly through Table 21 of FORM GST DRC-07A

(Amount in Rs. in all ables)
e <<Aulo>>
Act Tax tnterest Penally Fee | Others Total

fes? 20N ( 3 4 5 & 7
| Central

Stale / !

UT Acls &

- {CST Act R | 2.

P‘S- Updation of demand
| Act Type of updation Tax | Inlerest | Penaty | Fee | Others | Tolal
11 2 3 5 5 6 7o)
| 1. Quashing of demand
I (Complete closure of
b demand) « X *
li Amount of reduction, if any 1
(3 [Total reduction (1+2) _ e
L “Baiance amount of demand required to be recavered under the Act |
| (2223 | << Aulo-populaled >> )

ATA - |

Act Tax | Interest | Penally Fee | Others Tc;ta

Al 2 3 4 SUSIIRO
| Central I i
L—A-F._ls { JJ P — P e i-'-'— — —‘1
S|~ | |
ot | | SRS
1§§I_ﬁ§i_Lﬂ__m__:_r________m+_ J e S

crealed S e
"Order No_(originalj r
2 e - <<Auto, editable>>

| Order date {original)

<<Aulo, editable>>

| Lales\ order no.

<<Aulo, editable>>

~ <<Aulo, editable>>

'-_-H_-‘_ W
1 Date of service of the order

!

L

1 <A
i1 | Lalest order date
13
i,

{apltonal)

L N ——

——

<<Aulo, editable>>

<<Aulp, edilable>>

17| Designation of the officer who has passed the

<<Aulp, edilable>>

——



Signature

Name
Designation
Jurisdiction
To
(GSTIN/ID)
R | - ) T
o ___(Address )
Copy l0 -

Note -
1. Reduclion includes payment made under existing laws. If the demand of {ax is o be increased
then a fresh demand may be created under FORM GST DRC-07A.

2 Copy of the order vide which demand has been modified /rectified / revised/ updated can be
uploaded. Payment document can also be attached.

3, Amount recovered under the Act including adjustment made of refund claim will be automatically
updated in the liability register. This form shall nol be filed for such recovenes.”.

The notification shall deemed to have come in to force w.e.f the date of publication of corresponding
lion issued under Central Goods and Services Tax act 2017, in the central Gazette.

By order of the Government of Jammu & Kashmir.

Sd/-
(Navin K. Choudhary), IAS
Pnncipal Secretary to the Govemment
Finance Department
No ET/Es/GST/119/2017-IV Dated: 12.12.2018

Copy to the:-
L. Secretary, GST Council, New Delhi.
2. Al Financial Commissioners.

3. Principal Resident Commissioner, J&K Government , New Delhi.
4. Principal Secretary to Hon'ble Governor.
5. Al Pnncipal Secretaries to Government.
b. Al Commissioner/Secretaries to Government
7 Divisional Commissioner, Jammu/Kashmir
8 Excise Commissioner, J&K.
9. Commissioner, State Taxes, JAK .
10. Additional Commissioner, State Taxes (Adm) Jammu/Kashmir.
1. Additional Commissioner, State Taxes Tax Planning, JAK.
L2. Pvt. Secretary to Hon'ble Advisar (5)
13. President Kashmir Chamber of Commerce & Industry, Kashmir.
14 President Federation of Industry, Kashmir,
15, President Chamber of Commerce & Industry, Jammu.
16 President Industries Association Bari Brahmana/Samba.
:; Eremdent Tax Bar Association, J":&"‘"‘U';S"““‘aj’;'ashmw
eneral Manager, Government Press Jammu
Private 5&:.«5.;3.-, to Principal Secretary to Gwetnment , Finance Department
20. Government Order file/Stock file/Incharge website.

(Dr.
Under Secretary to the Government



